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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 630 OF 2023

IN THE MATTER OF:

Anand Arya ...Applicant(s)

Versus

Union of India & Ors. ...Respondent(s)

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1 (MINISTRY OF
ENVIRONMENT, FOREST & CLIMATE CHANGE)

I, Dr Motipalli Ramesh S/o Shri. M.G.K Murthy, aged about 44 years, currently working as
Scientist F at Ministry of Environment, Forest and Climate Change (MoEF&CC), New Delhi,

do solemnly affirm and declare as under: -

1. That I am well conversant with the facts and circumstances of the case. [ have also gone
through the contents of the present Original Application (O.A.) and I have perused the
official record. As such, [ am competent to swear the present Short Affidavit on behalf

rther status report if found necessary at a later stage of the proceedings.

ponent is filing the instant affidavit in compliance of this Hon’ble Tribunal
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3. Itis humbly submitted that, Wetlands are vital parts of the hydrological cycle and are
highly productive ecosystems which support rich biodiversity and they provide a wide
range of ecosystem services such as water storage, water purification, flood mitigation,
erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and
cultural activities, being part of our rich cultural heritage.

4. The answering Respondent has recognized wetlands conservation as a high priority
area since its inception and a central government scheme, the National Plan for
Conservation of Aquatic Ecosystems (NPCA), to support State Governments in
formulating and implementing management plans for priority wetlands, is being
implemented since 1986.

5. That, the Environment (Protection) Act, 1986 is a comprehensive legislation to provide
protection to the environment, including inter-alia, wetlands, and for matters connected
therewith. The Central Government had made the Wetlands (Conservation and
Management) Rules, 2017 for conservation and management of wetlands in exercise of
powers conferred under section 25, read with sub-section (1) and clause(v) of sub-
section (2) and sub-section (3) and section 23 of the Environment (Protection) Act,
1986.

6. That, MoEF&CC notified the Wetlands (Conservation & Management) Rules, 2017 on
26" September, 2017, superseding the Wetlands (Conservation and Management)
Rules, 2010, for more effective conservation and management of wetlands in the
country and thereby delegating powers for inventorisation and notification of wetlands
to the State Governments and UT Administrations. Copy of Wetlands (Conservation &
Management) Rules, 2017 is annexed as Annexure R1.

7. That, India is a signatory to the Ramsar Convention on Wetlands and is committed to

conservation and wise use of wetlands within its territory. That, Rule 3 of the Wetlands

tegorized as ‘wetlands of international importance’ under Ramsar




272

8. That Rule 4(1) of the Wetlands (Conservation and Management) Rules, 2017, provides
that the wetlands shall be conserved and managed in accordance with the principle of
wwise use' as determined by the Wetlands Authority and Rule 4(2) enumerates that the
following activities shall be prohibited within the wetlands, namely
(i) conversion for non-wetland uses including encroachment of any kind,;

(ii) setting up of any industry and expansion of existing indusiries;

(iii) manufacture or handling or siorage or disposal of construction and demolition
waste covered under the Construction and Demolition Waste Management Rules, 2016,
hazardous substances covered under the Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989 or the Rules for Manufacture, Use, Import, Export
and Storage of Hazardous Micro-organisms Genetically engineered organisms or cells,
1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management)
Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages
and other human seltlements;

(vi) any construction of a permanent nature except for boat jetties within fifty meters
from the mean high flood level observed in the past ten years calculated from the date
of commencement of these rules; and,

(vii) poaching

9. That, Rule 5(1) & 5(2) of the Wetlands (Conservation and Management) Rules, 2017

stipulates constitution of Wetlands Authorities in each State and Union Territory and

ule 5(4) describes the powers and functions to be exercised and performed by the State
tlands Authority or Union Territory Wetlands Authority.

t, Rule 7 of the Wetlands (Conservation and Management) Rules, 2017 stipulates
% egation of powers and functions to the State Government and Union Territory
ation. It states —

(1) The concerned Department of the State Government or Union Territory
Administration shall, within a period of one year from the date of publication of these
rules, prepare a Brief Document for each of the wetland identified for notification,

providing:— (&) demarcation of wetland boundary supported by accuraie digital maps
with coordinates and validated by ground truthing; (b) demarcation of its zone of

»
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influence and land use and land cover thereof indicated in a digital map; (c) ecological
character description; (d) account of pre-existing rights and privileges; (e) list of site-
specific activities to be permitted within the wetland and its zone of influence; (f) list of
site specific activities to be regulated within the wetland and its zone of influence; and
(g) modalities for enforcement of regulation;

(2) Based on the Brief Document, the Authority shall make recommendations to the

State Government or Union Territory Administration for notifying the wetlands.

(3) The State Government or Union Territory Administration shall, after considering
the  objections, if any, from the concerned and affected persons, notify the wetlands
in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Authorily.

(4) (a) In case of trans-boundary wetlands, the Central Government shall coordinate
with concerned State Governments and Union Territory Administrations fo prepare the

Brief Document containing information as listed in sub-rule (1). (b) Based on the Brief
Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland. (c) The Central Government shall,

afier considering the objections, if any, from the concerned and affected persons, notify
the wetlands in the Official Gazette, within a period not exceeding 240 days from the

date of recommendation by the Committee.

11. It is submitted that the answering respondent has not received any proposal along with
the requisite documents from the State Government of UP/ UP State Wetlands
Authority for designating Dhanauri wetland as Ramsar site till date. E-mails of the
answering respondent vide dated 30.08.2022 and 17.10.2023 requesting the concerned
authorities to submit the requisite documents for designating Ramsar sites are annexed

ith this mail as Annexure R2.

it is most respectfully prayed that this Hon'ble Tribunal may graciously be pleased
\ such other order and further order(s) as this Hon'ble Tribunal may deem fit and

ry in the interest of justice.

o

DEPONENT
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VERIFICATION
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crified at . | . hon this ~ day of January, 2024 that the contents of the above
affidavit are true and correct to my knowledge and as per official records maintained in

the routine course of business. No part of the above affidavit is false and nothing
material has been concealed there from.
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ANNEXURE R1

TSR] Fe o THe-33004/99

REGD. NO. D. L.-33004/99
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Che Gazette of India
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WOl [I—wvg 3—37-GUE (i)
PART I1—Section 3 —Sub-section (i)
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive
ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, acsthetic enhancement of
Jandscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,
pollution (discharge of domestic and industrial effluents, disposal of solid wastes). hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;



282

'3

8 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

And whereas clause (g) of article S1A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural cnvironment including forests, lakes, rivers and wildlife and to have
compassion for living creatures:

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment. including infer-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosyslem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character.
and ultimately support their integrated management:

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory:

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010. vide number G.S.R. 951(E). dated the 4" December, 2010:

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits (o state and national economy. and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need 1o take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being.
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems. are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986.
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31%
March. 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazetie notification is made available to the public;

And whereas the Cenwral Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response (o the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act. 1936 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017,
(2) These shall come into force from the date of their publication in the Official Gazette.
2. Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(¢) “"Committee" means the National Wetlands Committee referred to in rule 6;

(d) “ccological character” means the sum of ccosystem components, processes and services that characterise
the wetlands;

(¢) “integrated management plan” means a document which describes strategies and actions for achicving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ccological character and for measuring the effectiveness of
management; and resources for management implementation;

(f)  "Ramsar Convention” means the Convention on Wetlands signed at Ramsar, Iran in 1971;

(&) “weland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or

3

(h)

(1)

w

temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide docs not exceed six meters, but docs not include river channels, paddy ficlds,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

“wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

“wise use of wetlands™ means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

“zone of influence” means that pant of the caichment area of the wetland or wetland complex.
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

The words and expressions used in these rules and not defined, but defined in the Act. shall have the
meanings assigned 1o them in the Act.

Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes. namely:—

(a) wetlands categorised as ‘'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in arcas covered under the Indian Forest

Act, 1927. the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts. and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of ‘wise use’ as determined by the Wetlands Authority.

2)

The following activities shall be prohibited within the wetlands, namely -

(i) conversion for non-wetland uses including ¢ncroachment of any kind;

(i) setting up of any industry and cxpansion of existing industrics;

(i1i) manufacture or handling or storage or disposal of construction and demolition waste covered under

the Construction and Demolition Waste Management Rules, 2016 hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008: clectronic waste covered under the E-Waste (Management) Rules, 2016;

(iv)
(v)

(vi)

(vii)

solid waste dumping;

discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
seltlements;

any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

puaching.
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Provided that the Central Government may consider proposals from the State Government or Union
Territory Administration for omitting any of the activities on the recommendation of the Authority.

|
5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each |
State with the following members, namely:— |

(1)) Minister In-charge of the Department of EnvironmenUForests of the State Government or Minister In- ’
charge of the Department handling wetlands - Chairperson;

(i1 Chief Secrelary of the State or Adcitional Chief Secretary equivalent - Vice Chairperson;

(iii) Secretary in-charge of the Department of Environment - Member ex-officio,

(iv) Secretary in-charge of the Department of Forests - Member ex-officio;

(v) Secretary in-charge of the Department of Urban Development - Member ex-officio; ‘ :

(vi)  Secretary in-charge of the Department of Rural Development - Member ex-officio:
(vii) Secretary in-charge of the Department of Walter Resources - Member ex-officio;
(viii) Secretary in-charge of the Department of Fisheries - Member ex-afficio,

(ix)  Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;

1

(x) Secrelary in-charge of the Department of Tourism - Membei ex-officio;

(xi) Secretary in-charge of the Department of Revenue - Member ex-officio;

AP Y L

(xii) Director, State Remote Sensing Centre - Member ex-officio;

{(x1ii) Chief Wildlife Warden - Member ex-officio;

(xiv) Member Secretary, State Biodiversity Board - Member ex-officio;
(xv) Member Secretary, State Pollution Control Board - Member ex-officio;

(xvi) Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

(xvii) One expert each in the fields of wetland ecology. hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

(xviii)  Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

(2) The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members. namely:—

(i)  Administrator or Chief Secretary of the Union Territory - Chairperson;
(ii)  Secretary in-charge of (he Department of Environment - Vice Chairperson;
(iii) ~ Secretary in-charge of the Department of Forests - Member ex-officio,
(iv)  Secretary in-charge of the Department of Urban Development - Member ex-officio;
(v)  Secrelary in-charge of the Department of Rural Development - Member ex-officio;
(vi)  Secretary in-charge of the Department of Water Resources - Member ex-officio;
(vii)  Secretary in-charge of the Department of Fisheries - Member ex-officio;
(viii)  Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
(ix)  Secretary in-charge of the Department of Tourism - Member ex-officio;
(x)  Secretary in-charge of the Departments of Revenue - Member ex-officio;
(xi)  Director, Remote Sensing Centre - Member ex-officio;

(xii)  Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(x111)
(xiv)

(xv)

(xvi)

(xvii)

(3)

(4

(a)

(b)

(c)

(d)

(e)

()

(g)

(h)

(i)

@

(k)

M

(m)

(n)

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio,

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio:

One expert each in the fields of wetland ecology, hydrology, fisheries. landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joimt Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules:

prepare a list of wetlands to be notified. within six months from the date of publication of these rules;
1aking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts:

recommend identified wetlands, based on their Brief Documents, for regulation under these rules:

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions. if any. (0 the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction: wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ccosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or cnhanced,

review integrated management plan for cach of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wellands or wetlands complex have pnivate
tenancy rights, reccommend mechanisms for maintenance of ecological character through promotional
activities:

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Adminisuration or Central Government on the stats of such notified wetlands through a
reporting mechanism;

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the Stawe or Union Territory
Adminisuation;

issue necessary directions for conservation and sustainable management of wetlands 1o the respective
implementing agencies;
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undertnke mensures for enhancing mwarcness within stakeholders and local communities on values
and functions of wetlands; nnd

Advise on any other matter swo-mot, or as referred by the State Government/Union Territory
Administration,

The concerned Department of the State Government or Union Territory shall provide all necessary
supportand nctas nodal Department and Secretariat (o the Authority,

The Authority shall, within ninety days of publication of these rules, shall constitute,—

() technical committee to review bricf documents, management plans and advise on any
technical matter referred by the Wetland Authority: and

(M a pricvance commitice consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public (o the Authority,

The Committees referred 1o in sub-rule (6) shall meet at least once in every quarter to perform their
functions,

The Authority shall meet at least thrice in & year,

The tenn of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.

6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National
Wetlands Committee with the following members, namely: —

(i

(i)

()

(av)

(v)
i)

(vii)

(viii)

(ix)
(x)
(xi)
(x1i)
(xiti)
(xiv)
(xv)
(xvi)

(xwii)

(xvin)

Seeretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change.
Government of India - Member ex-officio,

Adviser or Joint Sccretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-aofficio,

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenanon,
Government of India- Member ex-officio,

Joint Secretary, Ministry of - Agricullure and Farmers Welfare, Government of India- Member ex-
officio.

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio,

The Chairman, Central Pollution Control Board - Member ex-officio;

Dircctor, Zoologicul Survey of India or Scientist F- Member ex-officio,

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a lenure of two years cach;

One expert each in the fields of wetland ccology, hydrology. fisheries, landscape planning & socio-
cconomics; und
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

(2) The National Wetlands Committee may co-opl other members, not exceeding three in number, if
required.

(3) The National Wetlands Commiltee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands,

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(¢)  monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4:

(¢)  recommend designation of wetlands of international importance under Ramsar Convention;
(H)  recommend trans-boundary wetlands for notification:
(g) review progress of integrated management of Ramsar sites and transboundary wetlands:;
(h)  advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

(4 The tenure of non-official members of the Committee shall not exceed three years.

(5) The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—

(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges:

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(fy list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

(2) Based on the Brief Document, the Authority shall make recommendations to the State Government or Union

(€]

4

)

=

Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any. from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(¢) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Commitiee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction,

[F. No. J-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'
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Email ANNEXURE R2

Avantika Verma

From : Chandan Singh <c.singh@nic.in> Wed, Jan 10, 2024 03:01 AM

Subject : Fwd: Request for Declaration of Dhanauri Wetlands as
Ramsar Site and Sarus Sanctuary

To :verma avantika7 <verma.avantika7@gmail.com>,
Avantika Verma <verma.avantika7@govcontractor.in>

----- Forwarded Message -----

From: "Dr. Ramesh M" <ramesh.motipalli@nic.in>

To: upstatewetlandauthority2018@gmail.com, cwlwup@gmail.com

Cc: "Chandan Singh" <c.singh@nic.in>, "SUNDEEP" <sundeep.cpcb@nic.in>,
"Sujit Kumar Bajpayee" <sujit.baju@gov.in>, anandarya@anandarya.com
Sent: Tuesday, October 17, 2023 10:57:26 AM

Subject: Re: Request for Declaration of Dhanauri Wetlands as Ramsar Site
and Sarus Sanctuary

Dear Sir,

Ref. trailing mails including the e-mail dated 30.08.2022 of this Ministry
in the subject matter. Till date, no response has been received from the
State Govt./UPSWA. It is once again requested to submit the following
documents on top priority:

(i) Complete Proposal with RIS (as per the format available at
https://www.ramsar.org/document/blank-offline-ris-word-form-for-new-designations) and
Map indicating area & Lat. Long.

(ii) Ramsar criteria fulfilled by the Dhanauri wetland

(iii) Consent of State Government for signing the MoU (copy attached) and
taking action as envisaged in the MoU, if the proposed wetland is

designated as a Ramsar site.

with regards,

Dr. M. Ramesh,

Scientist 'E' (Wetlands Division)
MoEF&CC,

V-203, IPB, Jorbagh,

New Delhi-110003.

Int. 4256; Tel. ©11-20819338

----- Original Message -----

From: "Sujit Kumar Bajpayee" <sujit.baju@gov.in>

To: "SUNDEEP" <sundeep.cpcb@nic.in>, "Dr. Ramesh M"
<ramesh.motipalli@nic.in>

Cc: "Chandan Singh" <c.singh@nic.in>

Sent: Tuesday, October 17, 2023 10:04:58 AM .
Subject: Fwd: Request for Declaration of Dhanauri Wetlands as Ramsar Site

and Sarus Sanctuary

Office of Dr. Sujit Kumar Bajpayee

hnps://emall.gov.InIthrintmessage?ld=3920&tz=America/ Los_Angeles&xim=1 i
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Best Regards.

A%

Anand Arya

353, Sector 15A
NOIDA 201301
INDIA

+ 91 98182 61909

www.anandarya.com

<Hyacinth at Dhanauri - 2022-87-26 at 17.38.03.jpeg>
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>
>> On 30-Aug-2022, at 12:45 PM, RAGHU KUMAR KODALI <kodali.rk@gov.in>
wrote:

>>

>> Dear Sir/Madam,

>>

>> Reference trailing mails and attachments, it may kindly be noted that
this Ministry has not received any proposal from the State Government of UP
for designating Dhanauri wetland as Ramsar site till date. In this regard,
Kindly refer this Ministry's earlier emails dated 21.82.2022 and
17.93.2022. Hence, it is requested to submit the following documents on top
priority:

>>

>> (i) Complete Proposal with RIS (as per the format available at
https://www.ramsar.org/document/blank-offline-ris-word-f m-for-new-designations) and
Map indicating area & Lat. Long.

>> (ii) Ramsar criteria fulfilled by the Dhanauri wetland

>> (iii) Consent of State Government for signing the MoU (copy attached)
and taking action as envisaged in the MoU, if the proposed wetland is
designated as a Ramsar site.

>>

>> A brochure prepared by this Ministry for identification and management
of Ramsar Sites is also attached for ready reference. Further, it may
kindly be noted that the generation of User ID and Password for submission
of RIS online can be provided only after receipt of the above said proposal
from the State Government and its approval by the Hon'ble MEFCC and MEA.

>>

>> with regards, ﬁ4an£4&v/
>> ()

>> (Raghu Kumar Kodali)

>> Scientist 'F'/Director

>>

>>

>> —---- Forwarded Message -----

>> From: "Sujit Kumar Bajpayee" <sujit.baju@gov.in>
>> To: "RAGHU KUMAR KODALI" <kodali.rk@gov.in»

>> Sent: Monday, August 29, 2022 1:14:18 PM

>> Subject: Fwd: Request for Declaration of Dhanauri Wetlands as Ramsar
Site and Sarus Sanctuary

>>

hitps:/femail .gov.in/h/printmessage?id=3920&tz=America/Los_Angeles&xim=1
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M Gmall PROOF OF SERV'CEWhite Legal Solutions <vakilankitgupta@gmail.com>

OA No. 630/2023 (IA No. 775/2023) in the matter of Anand Arya Vs. UOI & Ors.
before NGT (PB), New Delhi

1 message

White Legal Solutions <vakilankitgupta@gmail.com> Sat, Jan 20, 2024 at 5:21 PM
To: akashvashishtha.06@gmail.com

Dear Akash

PFA the advance copy of counter Affidavit on behalf of MOEFCC in OA No. 630/2023 (IA No. 775/2023) in the matter
of Anand Arya Vs. UOI & Ors. before NGT (PB), New Delhi

An acknowledgement is appreciated.

Thanks and regards:-

DR. ANKIT GUPTA (Advocate and Mediator)
Ph.D, LLM, LLB(hons.), DCL, CAL (U.S.A))

Legal Consultant, Delhi Police

on Panel, Govt. of NCT DELHI

on Panel, Employee Provident Fund Organization

on Panel, Employee State Insurance Corporation

on Panel, Ministry of Environment, Forest and Climate Change
on Panel, State Election Commission, Delhi

on Panel, Jain Co-operative Bank Ltd.

on Panel, Home Credit Finance

on Panel, ASES Security

on Panel, Moneyboxx finance Ltd.

on Panel. Rajiv Gandhi Superspeciality Hospital

on Panel, National Skill Development Corporation (NSDC)
on Panel, Telecommunications Consultants India Limited
Mobile: 9891803682

Office: 4, First Floor, Priya Enclave, Delhi - 110092

www.advocateankitgupta.com

ﬂ counter affidavit.pdf
7868K
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